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Order dateé 24,.11.2003

Heard Shri A«KePgrida, spplicant,
appearing im persen, The grievance of the
applicant is that he has hrer net been
confirmed ir his basic pest of Auditer #m
the Office of the Acceumtant General,

»Orissa, te which pest he was appeinted
with effect frem 19,3,1980 en releaseg.
frem the Office of Statien Directer, All
Inéia Radie, Cuttack, altheugh ky virtue
ef the Respondents Office Order Neo, 12
dated 1.5.1989, a list of 225 efficials
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matter befere

A e bans Cofiirmiad
(Auditers) puslished, which inculded the

names of persens, whe were jumnier te him.
After that he

matter before

has been representing the

the appeinting autherity, but
He had alse breught the

the Trikunal in “Y-A-659/9¢,
which he hewever éid net press en acceunt
ef his, as he sukemits, serieus illness
during the year 1999 and that Y-&¢ was
dispesed of by the Tribunal vide its erder
dated 13.7.1999 as net pressed, Thereafter
he again represented his case befere the

te no effect.

appointineg sutherity, i.e., Senier Deputy
Acceuntant Gemeral (Admn) (Res. KNe,3) vide
his letter dated 20,1,2003 at Annexure-A/2,
His grievance is that the Respendents have
net yet infermed him the reasen fer net
issuing the eorder cenfirming him in the
post ef Auditer altheugh such an inactien
en the part of the autherities has denied
him seme of the impertant service benefits,
like, grant ef aévance/lean etc.

Prima facie the grievance of the
applicant appears teo be a genuine ene, The
applicant was appeinted in the year 19€0
(March/1980) ané the reasen which steed
ir the way ﬁgfnot confirming him for the
last 20 years needs te be explaired,
specially in view of the fact that in the
meantime he has been granted premetien
frem the grade of Auditer te Senier Auditer,

In the said premises, we direct
Respondent Kes. 1 and 3 te dispese of the
representatien dated 20.1.2003 filed by
the applicart threugh a reasened and
speaking erder, They are alse directed te

‘examine as te why the applicant ceuld net

e censidereé fer confirmatien as sean as
the currency of the penalty imposed om him s
ergax in the distiplinary proceedings ended
im the year 1990,°¢C.

This exercise shall be completed

within g peried of twe menths frem the date
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date of receipt of copies of this erder,

This erder has been passed after hearing
Shri A+«Kelgse, learned Senier Standing Counsel (on whem
a copy of this Ye&+ has been served) appearing fer
the Respondents,

With this, the Y-4¢ 15 dispesed of at the
admissien stage. Ne cests,

Senéd ceopies of this erder aleng with cepies
of the O+A- to Respondents and free copies of this

order be handed ever teo the parties, iAu<é;L’
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